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33 The Station SLq:erlntenden{:““
Northern.Railuayy
Aligath (UP). L T Responaant &4
(By Adwocate: shri B‘i‘s-;dain ).
‘ORDER’

Mros R sAdigeTVe (A)F

E\pplicant seeks refixation of pay and pension
in_'”the pay scale of post of Booking Supservisor .(Rs“ﬁ,‘i'lﬁog".f‘;.
2660) with all consequentisl bene Pits including arrearsy

23 Applicant;s case is that he was working as Head
Signaller in Railuay Telegraph 0FfficejAligarh till

265 %87 and upon closure of the Morse Circuits in
Railways vide order dated 1054987y he was rendered
Surplt!S%}* won Which he gave his op tion and was absorbed/
utilised in Boo_king Cadre and was bo_sted as dooking
Superiisor (%1 600-26-60/- ) from which he retired

upon euperannuation on 31794

3 Respondents deny that the post of Head

Signaller against which applicant was working was
U '
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8 ver surrendered or that he was daclared wmlus*a‘i
fhey also deny that applicent was ever absorbed

in Booking cadre or was posted 2s Booking Sup ervisord
They state that die to closing of More® Circuits

in Aligarh Junction the staff including applicant
vere utilised for uei?aze and passanger services
including bob‘king during summef rush_ for a period of
three month‘s% but deny that applicant was ever.

appointed as Booking 8up orvisord

, 4.? Applicant has annexed with his OA, cpies of

order dated Octobsry19% and copies of other orders
aleo which indicate that applicant has been described
as Booking Clerk/Head Booking Clerk/Head Booking

, . . " o
Sipervisor in respondentsi? oun recordsy

5¢ In the light of the f‘or.egoing/ this 0A
succeeds and is allowed to the.extent that respondents
are directed to consider applicani_:i-'-s claim as set
out in para 1 abowe and pass a detailedy spe3aking

and reaéoned order in this regard in accordance with
rules and instr_uc:tioné with 4 months from the date of
reeéipt of a copy of this ordery No 0 8 £
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